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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUNAHAT! BENCH, GUWAHA11 

OriQinal Application No 12-106 
AU india CPWD Staff Association 

• 

	

	 --Appilcant 
Vs 

Union of India and Ors 

a 

SYNOPSIS OF THE GASE 

The applicant association is a service association of CPWD Group B.0 & 

D Ministerial Staff representing the interest of the members all over India. The 

transfer policy of the Ministerial staff namely Lower Division Clerk, Upper Division 

cerks and head Clerks are clove.med and regulated by the CPWD Manual 

volume - I and in para 19 of the manual the ceneral principles Of transfer have, 

been laid down. It is provided in the manual that the Ministial staff of CPWD 
are liable to be transferred from one office to another within the same circle aer 

completion of 5 years in one office and the superintending Engineer of the circle 

is entrusted to initiate and execute the rotational transfer of Ministerial Staff within 

his administrative control . However the authorities are.not implementing the 

transfer policy laid down under the manual and the applicant association 

received many gri'ances of its member Ministerial Staff as regards causing 

prejudice to such members and in spite of several representation of the applicant 

association on the matter for proper implementation of transfer policy, the same 

has not been implemented as yet. Hence this application. 

11 



1' 

\ 

lUST OF DATES 
1950 -The applicant association was established to promote seMce interests 

Ministerial staff of CPtND all over india 

9.9.2004;- The applicant association made representation before the authorIties 

for rotational transfer of Ministerial Staff of CPWD in temis v4th Rule 19 of 

manual '/ol-1 

Annexure-AI.Paqe-t3 

6.102004 ; another representation made before We authorities for rctational 

* 	transfer of Ministeal Staff of CPWD. 

AnnexureAPaqel 4  

14.10.2004 on representation of appll.cant association, the authorities ttek! 

meeting with the applicant association recarding transfer policy 

Annaxure B Page-15 

19.112004 the applicant association made representation before the respondent 

No 6 to implement the rotational transfer policy 

Annet.ure C Page - 
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IN THE CENTRAL .ADMINI5 
	

WE 

	

GUWAHATI BENCH, 	HAT I 

(An application Under Section 19 of the 
Administrative Tribunal Act, 1985) 

0. A. NO. 	\2— 	05 

All India CPWD Office Staff 
Association having its 
Registered Office at I. P. 
Bhawan, New Delhi - 110002, 
represented by Sri U. K. Paul, 
Branch Secretary of the 
Association, Guwahati Branch, 
Guwahati. 

Applicant 

C 

ci 

- Vs. - 

Union of India 
Represented by the Secretary 
of Urban Development, 
Nirman Bhawan, New Delhi-i. 

Director General (Works) 
CPWD, Nirman Bhawan, 
New Delhi - 110001. 

Additional Director General (ER) 
CPWD, Nizam Palace, 234/4, 
A.J.C. Bose Road, Kolkata- 20. 

Chief Engineer (NEZ) 
CPWD, Dhankhati, 
Cleves Colony, Shillong-3. 

Superintending Engineer (Co-ord) 
Co-ordination Circle (ER) 
CPWD, Nizam Palace, 234/4, 
A.J.C. Bose Road, Kolkata- 20. 

Superintending Engineer 
Assam Central Circle-Il, 
CPWD, D.S. Mansion, 
R.G.Baruah Road, Guwahati-5. 

Respondents 

Contd .... 2 
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PARTICULARS OF THE REPRESENTATION AGAINST WHICH THE 

APPLICATION IS MADE 

The Applicant Association made number of representation for 

immediate implementation of 5 year rotational transfer of 

Ministerial staff ( Lower Division Clerk, Upper Division Clerk 

and Head Clerk) under the CPWD MANUAL Vol. I and lastly made 

representation on 19.11.2004, but the transfer policy under the 

manual has not been implemented. Hence this application 

JURISDICTION OF THE HON'BLE TRIBUNAL 

The Applicant Association declares that the. subject matter 

against which it wants redressal is within the jurisdiction of 

this Tribunal 

LI!TATION 

The Applicant declares that the application is within the 

limitation prescribed under Section 21 of Administrative Tribunal 

Act. 

FACTS OF THE CASE 

1. That the Applicant Association is an all India level 

association of group B, C and D Ministerial staff of the Central 

Public Works Department havi'ng its head office at New DelhI The 

association at present represents the interest of 90% of the 

group B, C and D Ministerial Staff of the CPWD staff all over 

India The applicant association was established in the year 

1950 . Far1ier the name of the applicant association was Central 

PWD NON GAZETTED STAFF Association and subsequently the association 

Contd .... 3 



•< k.. 
was renamed in the present forn'i when the authorities created some 

gazetted posts in the rank of Grade B staff. 

C 
0 

2. That the aim and objectives of the association 	has been 

laid down in the Memorandum of Association of the applicant - 

association which mentions that the association shall strive for 

promotion and protection of the service interest of its members r 

and to promote the welfare of the staff members of the association 

.The instant application is being filed by the Branch Secretary 

of 	the 	Guwahati 	Branch 	of 	the 	association 	after 	being 	duly 

authorised by the association in this regard 

3; That the applicant association states that the transfer 

policy, of the Ministerial staff namely Lower Division Clerks, 

Upper Division Clerks and Head Clerks are governed and regulated 

by the CPWD MANUAL Vol.-I . In para 19 of the Manual the general 

principle of transfer has been laid down which is quoted below 

for ready reference. 

19. Ministerial staff (other than Office Superintendent) 

and Drawing Staff : The following general principles of 

transfer are followed in 

staff: 

a. They are transferred from one office to another every 

5 years within the same Circle. Such transfers are 

ordered by the Superintending Engineers concerned. 

Transfer from one station to another under this manual, 

where unavoidable, shall be made either by the 

Superintending 'Engineer (Co-ordination) or by the 

Superintending Engineer of the Circle concerned in 

Contd .... 4 
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consultation with the Superintending Engineer 

(Coordination) so that the latter can properly 

coordinate transfers from popular to unpopu1artatiofl - 	--- 

may be transferred after completion of three years 
I 

if there is a vacancy at popular station and after 
ce 

four years, even if longest stayee who haâ completed 	r 

2 

his tenure of at least four years at the popular 

station is to be shifted. 

b. Transfers from one circle to another in the same 

station or in another station, if required, or where 

need arises to fill up a post outside a popular 

station, when such a post has fallen vacant due to 

some reasons, shall be made on the basis of longest 

continuous stay of individuals in all grades, the 

longest stayee being transferred first. Similarly, 

in bringing persons on transfer from an unpopular to 

a popular station, the same rule will apply. Transfers 

from one station to another shall normally be 

restricted to Upper Division Clerks, Head Clerks, 

Draughtsmen Grade I and Draughtmen Grade II. Such 

transfers shall be made by the Superintending Engineer 

(Coordination) or by the Superintending Engineer 

concerned in consultation with him. 

C. Lower Division Clerks, Stenographers and Draughtsmefl 

Grade III are not normally transferred from one station 

to another, Requests for transfer from one station 

to another in these Grades are discouraged but in a 

case where it has been decided to accede to the 

Contd .... 5 
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request of an individual for transfer to a popular 

station or a stationof his choice on compassionate 

grounds, he may be accommodated against 	a clear 
- vacancy. Such transfers are made by the Superintending I e 

Engineer (Coord.) 	of the Region concerned and the 

of ficial concerned will not be entitled to TA/DA or 

joining time. The resultant vacancy in the post from 

which the individual is transferred may be filled up 

by direct recruitment in consultation with the 

Superintending Engineer (Coordination) if it is not 

possible for him to fill up the vacancy by transfer. 

For such transfers, the Superintending Engineer (Cord.) 

should maintain a waiting list of individuals who 

have requested for transfers and effect the transfers 

on the basis of first come first serve. 

For the purpose of operation of 5 years transfer 

rule, a Sub-Division located at a station other than 

its Divisional headquarters shall be treated as a 

separate office. 

Superintending Engineers have been empowered to grant 

exempticn from transfer in individual cases up to a 

maximum period of one year provided that there are 

exceptionally strong reasons to justify grant of 

such an exemption. 

4. That from the above rule provided in the Manual , it is 

discernable that the Ministerial staff of CPWD are liable to be 

transferred from one office to another within the same circle 

Contd....  
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after completion of 5 years in one office. As regards the transfer, 

the Superintending Engineer of the circle is entrusted to initiate 

and execute the rotational transfer of Ministerial staff 	within 2 

his administrative control. 
/ 
1' 

S. 	That 	however the Authorities are not implementing the CL 

transfer policy laid down under the Manual and the applicant 

association received many grievances of its member Ministerial 

staffs as regards causing prejudices to such members The 

association took up the matter to the authorities and submitted 

number of representation for proper implementation of transfer 

policy mentioned herein above so that no such hardship is caused 

to the aggrieved Ministerial staff. 

Copies of some of the representation are annexed herewith 

and marked as Annexure- Al, A2. 

That pursuant to the grievances lodged in this regard by 

the applicant association the authorities held meeting with the 

applicant association and in the Minutes of the meeting, the 

assurance given by the authorities for proper implementation of 

transfer policy had been reflected. 

A copy of the minutes of the meeting held on 14.10.2004 is 

annexed herewith and marked as Annexure -B 

That the applicant association states that the authority 

duly implemented the rotational transfer of the Lower Division 

Clerks. Howe'er as regards the transfer on rotation of the Upper 

Division Clerks and Head Clerks under the control of Respondent 

no. 6, though order has been passed for implementation of transfer 

ContcL ... 7 



policy, the same has not been implemented at all and this has 

caused undue prejudice to some incumbeits. 
. 4 

 That the applicant states that under the rule an incumbent 

6 • cn 

serving as Ministerial staff is to be transferred on completion 
l. 

of 	his 5 years 	posting 	at 	a 	particular 	office. 	However, 	as 

regards Upper Division Clerks and Head Clerks, there has been 	a 

large number of instances where the incumbents have completed 

much more than the tenure fixed under the manual but they have 

not been transferred and this is violative of the mandate of the 

aforesaid manual provided by the CPWD Manual Vol. I. 

That the applicant states that the association has an 

oblect to look into and alleviate the grievances caused to the 

members. The applicant association has received a number of 

complains as regards non implementation of the rotational transfer 

scheme in case of some incumbents not due to any administrative 

reason but on some extraneous consideration. The applicant 

made yet again representation on 19.11.2004 before the Respondent 

no- 6 stating that the 5 years rotational transfer of Upper 

Division Clerks and Head Clerks had not been implemented properly 

as per the assurances provided in the Minute of the meeting held 

on 14.10.2004. However, till date no action has been taken in the 

matter and the transfer policy aforementioned has not been 

implemented as regards the Upper Division Clerks and Head Clerks 

staff. it is stated that it has been done by the Respondent no. 

6 at the interest of some vested interest who are not inclined to 

get transferred from their present posting and this has caused 

serious prejudices to others. 

Contd. 8 
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A copy of representation dt. 	19.11.2004 is annexed herewith 

and marked as Annexure - C 

5. 	GROUNDS FOR RELIEF 	WITH LEGAL PROVISIONS 
j; 

 
t* 

f 
C .c 

i) 	For 	that 	the 	action. of the authorities in failing to 

implement the Manual Rule as regards the rotational transfer 	of 

the Ministerial staff of the CPWD provided in the CPWD Manual 

Vol. I, causing qrave prejudice to some Ministerial Staff at the 

interest of some other staff ismotivated, malafide, illegal and 

unreasonable. Your applicant has got reason to belief that the 

authorities is resorting the colourable exercise of power to 

retain the staff of his choice over-tenure in one office at the 

cost of other staff and the same is not maintainable in law. 

For that the rule provided under the Manual has to be 

generally implemented in the interest of administration and the 

rule so provided are to be construed mandatory in nature and as 

such the inaction of the authority in implementing the rule as 

regards the Upper Division Clerks and I-lead Clerks staff is violative 

of the Manual Rule causing undue hardship to some incumbent at 

the undue interest of others. The authorities has deliberately 

avoiding to apply his mind with ill motive and as such inaction 

of Respondent No. 6 is bad in the eye of law. 

For that the applicant further states that it is 

settled proposition of la that similarly situated person are 

entitled for similar benefits. The motivated misadventure of 

authorities to retain handpicked officials of his choice in one 

office beyond prescribed tenure causing grave prejudice to some 

Ministerial Staff is not maintainable in law and is liable to be 

set aside. 
Contd .... 9 
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For that it is also settled that no authority has right 

to whimsically depart laid down rules and regulations on concocted I 	- 
and flimsy ground. For that the authorities are duty bound to 

implement the duty caste in the CPWD Manual as regards rotational 

transfer in true perspective more particularly as regards the / 

transfer of the Upper Division Clerks and He.ad Clerks under 

Respondent No. 6 and that not.having been done in letter and 

spirit, the action is bad in law. 

For that the Respondent No. 6 should have maintained high 

standard of integrity and impartiality, being holding responsible 

post and ensure as far as it lies in his, power that their 

behaviour gives no room to suggest that some staff have greater 

influence with him than others as per CCS (Conduct) Rule'1964 as 

contained in Govt. of India, Mb. Home Affair's O.M. No. 41(2/ 

55(II)-F.sts(A) dated 23rd April/1955. As per Govt. of India, 

D.O.P. and T.O.M. No. 11013/10/93-Estt (A) dated 6th October! 

1993 stressed that a Government employee must be impartial and 

must not show undue favour or illwill in his official dealings. 

If a Government employee is found to misuse his official position 

or to abet and connive at improper and illegal acts, he would 

render himself liable for disciplinary action for violation of 

Rule-3 of CCS (Conduct) Rules'1964. 

For that the inaction of the Respondent No. 6 in 

implementing the rule as regards the Upper Division Clerks and 

Head Clerks is violative of Manual rule causing undue hardship to 

some incumbent at the undue interests of others expose his 

partiality, illegality and favouritism and hence liable for 

prosecution for deliberate violation of. CCS (Conduct) Rules'1964 

in force. 	
Contd .... 1O 
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MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER COURT 

The applicant further declares that it has not previously 

filed any application , writ petition or suit regarding this 	
C. 

~ 

matter in respect of which this application has been made ,before 

any court or any other authority or any other Bench of the 	u 

Tribunal ,nor any such application, writ petition or suit is 

pending before any of them 

PRAYER 

In this premises aforesaid , it 

is , therefore , prayed that Your 

Lordship may be pleased to admit 

this application , issue notices 

to the Respondents to show cause 

as to why the rotational transfer 

policy , provided in para 19 of 

the CPWD Manual Vol. -I of the 

Ministerial staff shall not be 

properly implemented particularly 

as regards the Upper Division 

Clerks and Head Clerks of the 

CPWD under Respondent no- 6 and 

as to why appropriate action shall 

not be taken against Respondent 

No. 6 for his failure to initiate 

steps in proper implementation 

of the transfer policy as regards 

the Upper Division Clerks and Head 

Clerks staff under him, call for 

Contd .... 11 
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the entire record of the case 

and after hearing the parties 

be pleased to allow this 3 

ub 
application with the aforesaid / u'_. •? 

direction and/or pass necessary 

order as your Lordship may deem 5 

fit and proper 

And for this, the applicant, as in duty bound, shall ever 

pray 

9. INTERIM ORDER 

The applicant has prayed for no interim order 

10. Dose not arise. 

11. PARTICULARS OF BANK DRAFT \ POSTAL ORDER IN RESPECT OF THE 

APPLICANT FEE. 

U I .P . 0. No. 	- 

Date 	5% o.ç 

Issued by Guwahati Post Office 

Payable at Guwahati 

12. LIST OF ENCLOSURES 

As stated in the index. 

Contd ... 12 
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VERIFICATION 

I, 'Sri Uttam Kumar Paul, son of Sri S. K. Paul, aged about 34 

years, Branch Secretary of Association, Guwahati Branch, am one 

of the applicant in this oriqinal applicatio.n and other applicants 

have authorised me to sign this verification on their behalf and 

as such I do hereby verify that the statements made in paragraphs 

No. / are true to my knowledge and 

those made in paragraph nos. 	are matter of ,  

record and the statements, made in paragraph nos. -_- 	are 

believed to be true on legal advice and I have not suppressed not 

material fact. 

And I siqh this verification on this t-L day of 
2006 at Guwahati. 

ptov -  

YV&J_ 

Branch Secretary 
All India C.P WO. 0 	Staff Association 

CPWO. GuwTheti Branch 
Guwahati2l 

X 



Head Office: 
'C' Wing, Ground Floor, 
Near Generator Room, 
I.P. Bhawan, New Delhi-hO 001 

3318168 
3318461 

Ref. No. : AIOSA/CPWD/GB/ I o2. 

Regional Office: 
Room No. 2, Ground Floor, 
2ndM.S.O. Building, 
(Opp. Generator Room) 
C.P.W.D., Nizarn Palace, 
234/4, A.J.C. Bose Road, 
Kolkata-700 020 

2870401 

Dated, Guwahati 09/O/.Z 00 

\ 	 .. 

INDIA C.PSWUD OFFICE STAFF ASSOCIATION 
[Recognized by Government of India under CCS (RSA)-Ruies-1 993] 

(Representing Group-B, Group-C & Group-D'Staff) 
GUWAHATI BRACH 

Central RW.D., Guwahati-21 
Tel. : 2550564 	. 

At, K'fQ*_V-- 

The Superintending Engineer 
Assam Central Circle-Il, 
CPWD, Guwahati. 

Subject:- (i)Rotational Transfer of Ministerial Staff 
pertains to the adiriinistrative control of 
ACC-II, 

(ii)Non-entertaining unrecognized CPWD Staff 
Association(EZ) 

Sir, 

In enticing your kind attention on the above-
quoted subject it is regretted to inform that Ministerial 
Staff under your administrative control has not been 
rotated from Division to Circle & vice-versa on completion 
of 5(Five) years stipulated tenure in one office in terms 
with Rule-21 of CPWD Manual Vol.1. Over & above, A/Branch 
to C/Branch & vice-versa posting of M/Staff has not been 
executed till date in terms with Rule-19 of Manual Vol.1 
for the reason best known to you. As a result, non - 

execution of timely rotation has led to over-tenure 
retention of M/Staff not only in Divisions & Circle but 
also at A/Branch in violation of Manual Rules in force4- cv 

In this context, it has brought to our knowledge 
that unrecOgnized CPWD Staff Association(EZ) is going to 
interfere in the rotation process uninvitedly to suit its 
vested interest. The noteworthy fact is that the above-
said Association has already lost its entity as recognized 
Association since CCS(RSA)Rules'1993 come into force i.e. 
5th November/1993, The Horjn'ble DI/o U.D. & P.A. has not 
recognized the above-said Association till date under 
mandatory CCS(RSA)Rules'1993. Inspite of that, the above-
said unrecognized Association is trying to represent 
M/Staff illegally on the basis of expired l(.egd.No.1 932 
in violation of DG(W)/N.Delhi.'s time to time instructions. 

Keeping eye on the foregoing paras, it is 
earnestly requested that Rotational Transfer of M/&taff 
may please be executed impartially & evenhandedly without 
entertaining unrecognized CPWL) Staff Association(EZ). 

Thanking you, 
Yours faithfully, 

BRANCH SECRETARY 

1:741

,1111vt 

tb 

C."~ ~w ~ ~,' I cW 

President: 
Sri N. Bhatta 
Ph. : 2550564 (0) 

LA 
Branch Secretary: 
Sri U. K. Paul 
Ph. : 2550086 (0) 

2670354 (R) 

* 
Vice President: 
Sri S. Gogo 
Ph. : 2201994 (0) 

Jt. Branch Secretary 
Sri.P. Kar 
Ph.: 2550086 (0) 

2132010 (R) 

* 
Treasurer: 
Sri J. C. Mondal 
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Copy to:- 	• 
1, The Director General (w), cPWD, Nirman Bhawan, N.L)elhi-11 

The Adl. Director General(ER), CPWD, Nizam Palace, Kolkata-20 
The Chief Engineer(NEZ), CPWD, Uhankheti, hillong-3. 

Sri R.K.Sorn, Regional Secretary(EZ), All IndiaCPWD Office Staff 
Assoc., CPWJJ, £4izam Palace, Kplkata-20 

Sri J.N.Antil:,  President, All India C?WD Office Staff Association 
N.iJelhi. 

/ 
BRANCH SECRETARY 



Head Office 
'C' Wing, Ground Floor, 
Near Generator Room, 
I.P. Bhawan, New Delhi-hO 001 

3318168 
3318461 

Ref. No. AIOSA/CPWD/GB/ 107-  

Reg/onal Office: 
Room No. 2, Ground Floor, 
2nd M.S.O. Building, 
(Opp. Generator Room) 
C.P.W.D., Nizam Palace, 
234/4, A.J.C. Bose Road, 
Kolkata-700 020 

2870401 

Dated, Guwahati 

WV 
LAI 
President: 
Sri N. Bhatta 
Ph. : 2550564 (0) 

Branch Secretary: 
Sri U. K. Paul 
Ph. : 2550086 (0) 

2670354 (R) 

* 
Vice President: 
Sri S. Gogol 
Ph. : 2201994 (0) 

Jt. Branch Secretary 
Sri P. Kar 
Ph.: 2550086 (0) 
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Treasurer: 
Sri J. C. Mondal 

LL INDIA C.PIWID OFFICE STAFF ASSOCiATiON 
[Recognized by Government of India under CCS (RSA)-Rules-1 993] 

/ 	 (Representing Group-B, Group-C &Group-D Staff) 
/ 	 GUWAHATI BRACH 

/ 	 CenfralP.W.DGuwahatj-21 

To 
The Superintending Engineer 
Assam Central Circic-Il 
CPWD, D.S.Mansion, 
Guwahati-05 

Subject :- 	Rotational Transfer of Ministerial Staff pertains to the 
administrative control of ACC-II. 

Reference:.- Our L/No.AIOSA/CPWD/GB/I 02 dt.09/09/2004. 

Sir, 
In continuation of our above-referred letter on the subject, it is 

once again reiterated that as per Manual Rules in force Ministerial Staff right 
from Head Clerk to LDC are liable to be transferred on completion of 5 years 
tenure in one office and LDC/UDC posted at Accounts Branch should be rotated 
to Correspondence Branch on completion of 3 years Accounts Branch tenure. 
The weightage and importance of Rotational Transfer can be better adjudged from 
the lact that this issue has debated at the Parliament several times, Even C.V.C. 
has intervened in the matter by issuing specific guidelines of rotating Ministerial 
Staff on completion of 3 years tenure at Accounts Branch due to sensitivity of the 
post. 

It is quite disheartening to inform that you have maintained a 
surprising and suspicious silence on the matter till date despite having large 
numbers of staff are in queue for rotation. Your regressive approach on the 
matter demonstrates that you are trying to appease a few handpick staff of your 
choice through delaying tactics on one pretext or the other. 

Keeping eye on the above, we demand rotation of Ministerial Staff 
right from Head Clerk to LDC within weekdays time without any prejudice. 
Otherwise, we will be forced to intervene in the matter as well as send the case to 
C.V.C. for thorough investigation. 

Yours faithfully 

Copy to:- 
	 BRANCH SECRETARY 

The ChiefEngineer (NEZ), CPWD, Dhankheti, Shillong-3 for favour of 
information & further necessary action please. 

Sri J.N.Antil, President, All India CPWD Office Staff Association, N.Delhi. 
3'Sri R.K.Som, Regional Secretary (EZ), All India CPWD Office Staff 
Association, Kolkata-20. 

Of c. BRANCH SEcRETARY 
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'1he fo1lovings were pi;sent S'S1i) 

Deparinent side 

1. Rapjt Sngh, SE., AC1'TI 
Association side 

1 N.J3haita, i3rrtich Prejdent 
I 1T' .P:iii! 	ranch Seieti 
Pic. .Tt. Secretary 

 
•-\J the outset, SE.. ACC-JI "elc.onicd the .rc ` sell t iVes of the Aociiin who 

in toni inU'oduci theiisj5 ft the SE, A.CC-J[ and tlianhed him for holdg the 
ineetuig. The .lJju Iuc thereafter Caine tip for dicensj0 
I. 	 1 'II.IIIFIr if 	ii 	ipj,p Sf;fr 

* 

Assoc.jatjoii demanded itiuinedjate transRt of J .D.Cs and UI). Cs, who 
lia'e eoinplted their prescribed tentue of 3 years in \ecounts. S.E. appraised 
thciii about the aen te shortage of L .1). Cs kvilic.11 creates hindrances in the 

rotational transfer of L.D.C. Ilowever, S.E.. has assured to isie rotational 

tjifer order Vv Snofl 

Re,ardin 	I 1)!' 	5.1. o.tk.d t1tt I .  1J)(, "ttno iu Cif have n( 
completed vmn 2 icars. 01 ,  t1 	Asoc.iation pointed out that there is no tenure 
lrescrjbed Ir ('.'.i and tenr is fixed 1oi.  A/B "n's. 	t: at'yed to k'o into this 
aspect and decision shall be taken veiy Soon 

S 

2. 
ni stall right from T-T.C. tnT,.fl.0 who have 

Assoeiatjn denianded inunedjate traiisfi.j of Ministcrjij Staff right from 

head Clerk to L.D.0 who have colflpletc(l more than 5 years in one office, as per 
- provision in the \ r;l!uIal. 

SE. clarified 2 TJDC5 worling as Cashier in PD-fl and NAA PD have 

completed mote that 5  'ear and thus due Pi• !ra,isJr to another office. Thefr 

1 be rue cc 

Gauttali High CoMrt 



:1 
';' 	 l 	vd thic to PO!l\11b!1iy1-21!1i 	of eashier. A.i;ln 

o shift !l 	c: a shier by ur' lip'' I 	ol'afv iral 1  o , ') uefll 

isurcdeh :ptin .k'r ca"hki' l'or i'D-il and NA. A I'D 

are being invited and hopeful to fill up these posts very soon. l'hereauter the said 

2 UDCs shall he shifted to another office. Similarly other LDCs, UDCs also who 

have completed 5 years in one office shall he shifted very soon. Association 

suggested while selecting Cashier more people may he selected and in the offer 

letter a time liiiiil be given to join duty, failing which the candidate next available 

in Il)C ccicted jtflel ina•y be offerc(lS.F. agreed to ihi. 

Reaet'n', 	tl' , s:.iations demand for the tran'Je;' ofH.C., SE. assured 

ti ,l 	nee,lh'i vii' 	,,,in 	iiil'rhi' liii' i'ijiiii:tuiit 	:inil :iI•ii in r.oliql1la Iim with 

S.E(Co-orihnitPm), sine.' one 

 

of I TL i 	pi'I'uin. 1e d'.ial resp'.sibties 

due to 1  mct'' of 

3. 	Pi,,I mg of T)j'i'.inn;d ,\ ccnni,1ait 

Association stated that no Divisional Accountant is posted in any of the 3 

- 	divisions fiiiitioniiig under ACC-II and UDCs are forced to look after the work 

of Divisional Aeci un t ant in add it ion to their own work and that too, without any 

financial benefit. SE. observed that mallet' shall be taken up with CCA and other 

higher an (1)0111 ics fbi' im me(l iatc posting of '  ,1. A ,()I\ Al) in all the 3 divisi 01)5. 

	

4, 	Non_payment of D.P. in the Annual increment 1w P.D.-TT. 

Association pointed out that staff of PD-U do not get D.P. in Annual 

Increment acernel :ifi'r 1 .4 200-1. S E. 	sui'ed to issu' ncressaiy directions to all 

E.Es under ACC-!I very soon after consulting oo  

	

5. 	1nadeqnute 0 l'tiri' 	rommodal inn aml bask t't'iflI ie in \CC-TT. 

Association stated that present huildin was got on tent by AC.C-II when 

the stall Iu'eiuilt Was omity 6 BOS. and now it is 20 Tue space is quite insufficient 
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li(t ;Iko fli 	ill \_\\ 	hi;v \VICr ?lu'ifl.l ji' 1 l . n 	 al.'.z 

o.ntc1 out i1ucc(pIb basic. f..jIitis !i:c Ifljl.u'.t :ti.'.. 	!iil 	1' 	 piidino 

. wak'r r.lol_cr in  the oflic.c S.F. grc.ed to this and asnred fcsibi1ity lo shif,  tho 

office to a letIe.r pthc.o sh;11 be 1ooled.in!o. 

Fntertainiii2 I: ;e(nqn1sp(t ,.sscuciaf inn 

Assoctation produced document showing their recognition by the Ministry 

of Urban DcvloprnenI under RSA 1993 and raised objclion over giving meeting 

In the tuce.ogn Ised IMMAssociallollsw. S. 1 obervcd thai I his aspect 

shall be examined during the meeting with the other AssciaIioim and a10 

conhinmmaiiun ilt I.e suughl li'm (.)/o I )(.i(V\') l.;i ImilimmeS of recognised 

association. 

The mein, thercafler enuled with a ''ote .111 unks to the Chair. 

1l1(1L' 

CcTltu_ai Pu u1.'1iu:, \\rk  T)cpamin emit 
-.uni Centi.al Ci':c.le-lJ 

No.24(5)!ACC'II.' 5 	 flute 	 2)05 

(Tn' .fnnvardcd mi iul(}l'unalm(in ind"'i -  nc.ueui - v ae.I Iofl to 

C.E(NEZ), c:i\VD, Shillong. 
All Ej:s ' nider A CC-TI Guwalmat I 

.Ai3ratichi Secretary, All India CPWD Office Staff Association, CPWD, 
Bamunimaidai, (3uwahaii. 
File No.9(1)/ACC-II/. 
Guard file. 

k  --- Stipe ri ni enigi neer 
Assamii Central Circle-lI 
CPWD, Guwahaii-05. 



ALL INDIA CPWD OFFICE STAFF ASSOCIATION. 

	

/ 	4 	(Recognized by Govt. of India under CCS (RSA) Rules'1993) 
/ 	 (Representing Group-B, Group-C & Group-D Staft) 

GUWAHATI BRANCH 

HEAD OFFICE • 	 BRANCH OFFICE 	REGIONAL OFFICE I.P.BHAWAN, 	 NIRMAN BHAWAN, 	2 M.S.O.BUILDJNG, NEAR GENERATOR ROOM 	BAMUN.IMAIOAN, 	 NIZAM PALACE, NEW DELHI-2 	 GUWAHATJ-781 021 	KOLKATA-20 

No.AIOSA/CpWD/GB/1 14 	 Date: 19/11/2004 
To 
Sri Ranjit Singh 
Superintending Engineer ( C) 
Assarn Central Circle-Il 
CPWD, Guwahati-5 

Subject:- 	5 years Rotational Transfer of Ministerial Staff (H/Clerk, UDC & LDC) & C/B to 
A/B & vice-versa rotation of UDC & LDC - Regarding. 

Reference:- 	I) Our Letter even No.102 dt.09/09/2004 
Our Letter even No.107 dt.06/1 0/2004 
Meeting held with you at your chamber on 14/10/2004 

Sir, 
In continuation of our above-referred letters, it is once again reiterated that 

Ministerial Staff right from H/Clerk to LDC are liable to be transferred from one office to another 
after completion of 5 years stipulated tenure in once office as per CPWD Manual Rules in force. 
Moreover, UDC & LDC are liable to be transferred from A/Branch to C/Branch & vice-versa on 
completion of 3 years stipulated tenure at A/Branch. In this regard, CVC has issued clear-cut 
guidelines governing all sensitive posts of CPWD which also includes A/Branch posting of 
Ministerial Staff. As such rotation of UDC/LDC from A/Branch to C/Branch & vice-versa on 
completion of 3 years A/Branch tenure is mandatory as per CVC guidelines in force, as Accounts 

- 	post is sensitive one. Over & above, the 5 years Rotational Transfer right from H/Clerk to LDC is 
an issue that has rocked the India Parliament several times for impartial & even handed 
implemcntatjoi-i of the same in CPW.D. The matter has been discussed at length in the meeting 
held with you on 14/10/2004 & you have agreed to implement the same as per Manual 
provision immediately. In this connection, we appreciate your quick response so far rotations of 
LDCs are concerned. However, 5 years rotational transfer right from H/Clerk to UDC & A/Branch 
to C/Branch & vice posting of UDCs under your administrative control is still awaited due to reason 
best known to you leading to staff unrest at Guwahati station. 

In this context, it is pertinent to point out that this Association has echoed whatever 
is inscribed in CPWD Manual Vol.1 & has taken utmost care for eveniianded & impartial 
implementation of the Mnaualized Rotational Transfer rules in force without disturbing cordial 
relation in between Staff Members & Administration. However, this Association can in no way be 
remained a silent spectator for long at a time when administrative highhandedness/illegality 
unnecessarily ftieling large-scale staff unrest surpassing all limits. 

Keeping eye on the above, we demand immediate implementation of 5 years 
Rotational Transfer right from H/Clerk to UDC & A/Branch to C/Branch & vice-versa posting of 
UDC impartially & evenhandedly. 

	

• 	 Yours faithfully, 

6 

led to be true cops 

ocat 1r L5 
autiati High Court 

Branch Secretary 
All India CPWD Office Staff Association 

Guwahati Branch, Bamunimaidan, 
Guwahati-2 I 

Contd ....... (2) 

-> - 	 - 	 - 
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cpyto:- 

The Chief Engineer (NEZ), CPWD, Dhankheti, Shillong-3. In continuation of our letter even Nd 
102 dt.09/09/2004 & even No.107 dt.06/10/2004, it is once again requested to intervene in the 
matter immediately to setright the same in accordance with CPWD Manual Vol.1 Rules in force please. 

Sri J.N.Antjl, President, All India CPWD Office Staff Association, N.Delhi for information & 
necessary action please. 

Sri R.K.Sorn, Regional Secretary (.EZ), All India CPWD Office Staff Association, Kolkata-20. 

GALBNCH SECRETARy 
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DISTRICT: 

• 

Iry 

N-.—U*fATtHfGWCOT. 
UGH c JkTOFA8ANAkt?MEGH2MX- MANThUR.TRWRA, 

31i Q joLz - 	 APPELLANT 
• 	 PLAINTIFF/PETiTIONER 

• 	 VERSUS 	 .• 

RESPONDENT . 
DEFENDANT/OPPOSITE PARTY 

Know all men by these presents that the above named 

OHkA QQA,&AI 	 do hereby nominate constitute and 

appoint Shri 
Advocate and such of the unde'r mentioned Advocate(s) as shall 

accept this Vakalatnama to be my/our true and lawful Advocate/Advocates to appeat and act for 

me/us in the matter noted above and in connection therewith and for that purpose to all acts 

whatsoever in that coniectión includin.g depositing or drawing money filing in or taking out papers, 

deeds of composition etc. for me/us and on my/our behalf and I/we'agree to ratify and confirm.aIl 

acts so done by the said Advocate/Advocates as mine/ ours to all intents and puiposes. In case of 

non-payment of the stipulated fee in full, no Advocatewill be bound to appear or act on my/our 

behalf. 

- 	In witness whereof IIwe hereto set my/our hand this 	 4ay 
of 	 200 

Received from 	• 	Mr .........................  ........ SeniorAdvocate 	Accepted 
executani. satisfied 	•• 	will lead me / us in the case 	 • 	; 

accepted 	 Ax NW KVJ 

A 	ate 	 Advocate. 	 Advocate 



q 

NOTICE 

(k&i 	
Advocate 

icLk 

	

G.ih1-. i 	4jc1- Go-ur-t-, 

TO. 	 , Advocate 

Gauhat,.i High Court, Guwahati. 

Ref : 9 No.. / 	/ E 06 

A'i J3 	 -- Pe.Lioner 

Versus 

L>i 	£- 	 -- Respondents 

S it, 

Enclosed please find herewith a copy of the above noted case 

going to be fi14 today. Iindiy accept notice on behalf of 

respondent no. j.. 

Copy received 
	

faitthfully 

(Counsel for respondent no 	Acivocat e 

Dated: /f/'c3- 



40 
ev 

MEMORANDUM OF APPEARANCE 

Date ........ 

To, 
The Registrar 
Central Administrative Tribunal 
Bhangagarh, Rajgarh Road, 
Guwahatj. 

IN THE MATrER OF: 

O.A. No. /Q 	of 200 

111 [4%\ C_/'Yiht(A(, c1-XpLdD6(J 4 . 

-------Applicant 

4 ,.. 
 

	-Vs - , 
Union of India & Others 

Respondents 

I, M. U. Ahmed, Addi. Central Govt. Standing Counsel, Central 
Administrative Tribunal, Guwahati, hereby enter appearance on behalf of the 
Union of India & Respondents Nos. I in the above case. My. name may 
kindly be noted as Counsel and shown as Counsel for the Respondent/s. 

' 	4IIc 
(Motin Ud-Din Ahmed) 

AddI. C.G.S.C. 

U ,  

I 


